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Heard Mr.P.K. Padhi,leamed

Ceunsel appearing f~r the Applicant and

Mr.A,K.8~se,Leamed Seninrr gtanding

Crunsel f~r the Uni~n ~f India;en whem
a Copy of this eriginal applicatiea

has seed served,

Applicant gudam Charam Bhuyan,

EX-EDBPM of Dpmbals BG was initially

placed under sut off dutg/suspsxsmaj"/
o ST
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during the year 13997 and he was chage-
sheeted under RUle-8,He was ultimately
dismissed frem service by an ~rdex dated

{ .
24,4.98,8y his representationsdated 22.1.
\

2001 and 20.4.2001,the Applicant -raised—

raised his grievances against the order
a'f his dismissal,No prfdefs having been
passed on his resresentati-~ns of the
year 2091, the Applicent has filed the
present Ariginal Applicatien u/s.,19 of the
Administrative Trisunals AcCt, 1985,

with-ut entering inte the
merits eof this Case, this mriginal
Applicatien is dispss ed of at Che asdmissioa
stage, Cegquiring the Resp~ndents t~ consider
the grievance of the Applicant as raised in
his representat-ns under ARnexure-3 dated
22.1.91 and under Annexure-4 dated 22,4.01
~n merit,within a peri-d ~f six menths frem
the date ~f receipt of a copy ~f this erder.
sincg the Applicant has faced dismissal frem
service, the Respondents sh-uld call for the
records of the disciplinary pr~Ceedings
and examine the grievances of the agplicent
~n meki t}nctwi thstanding the fact thet he

has appLoached them belatedly.

gend c~pies »f this ~rder tp
the Respg~ndents, alengwith'cepies of this
oA and free cepies =f this order be given
to learned c-unsel far Loth Sises.
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